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THE VACCINATION ACT, 1880.
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ACT No. X1II or ]880

Passtp By THE GovErnor GrNERAaL OF INDia 1IN CouUNCIL.

(Becerved the assent. of the Governor Gemeral on the 9th July,
: 1880.)

An Act to give power to prohibit inoculation, and
to make the vaccination of children: compulsory,
in certain Municipalities and Cantonments.

WHEREAS it is expedient to give power to prohi-
bit inoculation, and make the vaccination of

children compulsory, in certain municipalities and

cantonments ; It is hereby enacted as follows :—

1. This Act. may be called * The Vaccination Act,
1880’ : and

it shall apply only to such mumclpahtles and can-
tonments situate in the territories administered respect-
ively by the Lieutenant-Governors of the North-
‘Western Provinces and the Panjdb, and the Chief -
"~ Commissioners of Oudh, the Central Pr ovinces, British
Burma, Assam, Ajmel and Coorg as it may be ex~
tended to in manner hereinafter provided.

2. In this Act unless there is something repug-
nant in the subject or context,—

(1) the expression  Municipal Commissioners”
means a body of Municipal Commissioners or a Muni-
cipal Committee constituted under the provisions of
- any enactment for the time being in force:

(2) ““parent” means the father of a legitimate
child and the mother of an illegitimate child : ‘

(8) “guardian” includes any person who has ac-
cepted or assumed the care or custody of any child :

(4) “unprotected child ” means a child who has
not heen protected from small-pox by having had that
disease
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disease either naturally or by inoculation, or by hav-
ing been successfully vaccinated, and who has not been
certificd under this Act to be insusceptible to vaccina-
tion : ‘

(5) “inoculation ” means any operation performed
with the object of producing the disease of sniail-pox
in any person by means of variolous matter :

(6) **vaccination-cirele ”” means one of the parts
into which a municipality or cantonment has been
divided under this Act for the performance of vaccin-
ation:

(7) ““vaccinator” means any vaccinator appointed
under this Act to perform the operation of vaccina-
tion, or any private person authorized by the Local
Government in manner hereinafter provided to per-
form the same operation; and includes a ¢ Superin-
tendent of vaccination” :

(8) *¢ vaccination-season” means the period from
“time to time fixed by the Local Government for any
local area under its administration by notification in
the official Gazette, during which alone vaccination
may be performed under this Act.

3. A majority in number of the persons present at
a meeting of the Municipal Commissioners speciall
convened in this behalf may apply to the Local Gov-

ernment to extend this Act to the whole or any part

of a municipality, and thereupon the Local Govern-
ment may, if it thinks fit, by notification published
in the ofiicial Gazette, declare its intention to extend
this Act in the manner proposed.

Any inhabitant of such municipality or part there-
of who - objects to such extension may, within six
weeks from the date of such publication, send his
objection in writing to the Secretary to the TLocal
Government, and the lLocal Government shall take
such objection into consideration. When six weeks
from the said publication have expired, the Local
Government, if no such objections have been sent as
aforesaid, or (wlhen such objections have heen so sent)

if
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if in its opinion they are insufficient, may by like
notification effect the proposed extension.

4. The Looal Government may, with the previous

sanction of the Governor General in Council, by noti- -

fication in the local official Gazette, extend this. Act

" to the whole or any part of a military cantonment.

5. The Local Government may, by notification in-
the official Gazette, withdraw any locdl area in a .
municipality, or with the previous sanction of the
Governor General in Council, any local area in a can-
tonment, from the operation of this Act. ‘

6. In any local area to which the provisions‘of
this Act apply, inoculation shall be prohibited ; and

no person who has undergone inoculation shall
enter such arvea before the lapse of forty days from
the date of the operation, without a certificate from a
medical practitioner, of such class as the ILocal
Government may from time to time by written order

-authorize 1o grant such certificates, stating that such

person is no longer. likely to producs small- -pox by
contact or near approach.

7. Every local area to which this Act applies shall
be a vacecination-cirele, or shall in manner hereinafter
provided be divided into & number of such circles ;

one or more vaccinators shall be appointed in
manner hereinafter provided for each such circle ;
and

one or more Superintendents of vaccination shall
be appointed in manner hereinafter provided,for each
such local area.

8. The Local Government may by written license
authorize private vaccinators to perform vaccination
in any vaccination-circle, and may suspend or cancel
any such license.

9. When any unprotected child, having attained
the age of six months, has resided for a per iod of one
month during the vaccination-season in any local area
to which thc provisions of this Act apply, and has
not at the expnahon of such pel 1od attained th(‘ age,

‘1f
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if a boy, of fourteen years, and if a girl, of eight years,
the parent or guardian of such child shall take it, or
cause it to be taken, to a vaccinator to be vaccinated,
or send for a vaccinator to vaecinate it.

Such wvaccinator shall vaccinate the child and
deliver to its parent or guardian a memorandum stat-
ing the date on which the vaccination has been per-
formed and the date on which the child is to be in-
spected in order to ascertain the result of the operation,
or shall, if he finds such child in a state unfit for
vaccination, deliver to its parent or guardian a certi-
ficate under his hand to the effect that the child is in
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a state unfit for vaccination for the whole or part of

the current vaccination-season.

10. The parent or guardian of every child which
has been vaceinated under section nine shall, on the
date of inspection stated in the memorandum, take
the child, or cause it to be taken, to a vaccinator for
mspectlon, or get it inspected at his own house by a
vaccinator ; a,nd

such vaccinator shall then append to the memo-
randum a certificate stating that the child has been
inspected and the result of such inspection.

11. When it is ascertained at the time of inspect-
ing a child under section ten that the vaccination has
been successful, a certificate shall be delivered by the
vaccinator to the parent or guardian of such child to
that effect, and such child shali thereafter be deemed
to be protected.

12. When it is ascertained as aforesaid that the
vaccination has been unsuccesstul, the parent or
guardian shall, if the vaccinator so direct, cause the

child to be forthwith again vaccinated and subse-

quently inspected in manner hereinbefore provided.

13. A certificate granted under section nine show-
-ing the unfitness of a child for vaccination shall
remain in force for the period stated therein, and on
the termination of that period, or, if that period
terminates after the vaccination-season is over, when
the next vaccination-season ‘begins, the parent or
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guardian of such child shall take the child, or cause
it to be taken, to a vaccinator to be vaccinated, or

procure Its vaocmatlon at his own house by a vaccin-
ator :

Prov1ded that if the child is still found to be in
a staté unfit for vaccination, the certificate granted
under section nine shall be renewed.

14. If the Superintendent of vaccination is of
opinion that a child which has been three times un-
successfuily vaccinated is insusceptible of successful
vaccination, he shall deliver to the parent-or guardian

of such child a certificate under his- hand to that

effect ; and the parent or guardian shall thenceforth
not be required to cause the child to be vaccinated.

15. The vaccination of a child shall ordinarily be
performed with such lymph as may be prescribed by
the rules to be made under this Act:

Provided that, ' _

1st, if animal-lymph is so prescribed and the
parent or guardian of any child desires that such child
shall be vaccinated with human lymph, it shall be so

vaecinated ; and
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2nd, if in any local area in which animal-lymph
is procurable human lymiph is so prescribed, and the
parent or guardian of any child desires that such
child should be vaccinated with animal-lymph, and
tenders to the vaccinator the amount of such fee, not

‘exceeding one rupee, as may be fixed by -such rules

in this behalf, such child shall be so vaccinated.

16. No fee shall be charged by any vaccinator
except a private vaccinator to the parent or guardian
of any child for any of the duties imposed on such
vaccinator by or under the provisions of this Act:

Provided that it shall be lawful for a vaccinator
to accept a fee for vaccinating a child by request of
the parent or guardian elsewhere than in the clrcle

“for which such vacecinator is appointed.

Duties of

Superintend-

ent of
vaceination.,

17. The Superintendent of. _vaccination, in 'ld(llw
tion to the other duties imposed on him by or under

the
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the provisions of this Act, shall ascertain whetheér all
unprotected children, under the age of fourteen years
if boys, and under the age of elght years if girls,
within the local area under his superintendence have.
been vaccinated ; and, if he has reason to believe that
the parent or 0"uardmm of any such child is bound by
the provisions hereinbefore  contained to procure the
vaccination of such child or to present it for inspec-
tion, and has omitted so to do, he shall personally go
to the house of such parent or guardian, and there
make enquiry, and shall, if the fact is proved, forth-
with deliver to such parent or guardian, or cause to
be affixed to his house, a notice requiring that the
child be vaccinated, or (as the case may be) that it
be presented for inspection, at a time and place to be
specified in such notice.

18. If such notice is mot complied with, tlie-
Superintendent of vaccination shall report the .matter
to the Magistrate of the District, or such Magistrate
as the Local Government or the Magistrate of the ¥
Distriet may from time to time appoint in this behalf ;
and the Maglstlate receiving such report shall surm.
mon the parent or guardian of the child and demand

his explanation, and shall, if such explanation is not

satisfactory, make an or der'in writing directing such
parent or guardian to comply with the notice before a
date specified in the order.

If on such date the order has not been obeyed, the
Magistrate shall summon the parent or guardian
before him, and, unless just cause or excuse is shown,
shall deal with the disobedience as an offence Ppunish-
able under section twenty-two.

The Magistrates appointed under this section shall,
as far as is convemently practicable, be Natives of
India, and not paid servants of the Government.

19. When this Act has been applied to any muni:-

cipality or any part thereof, the Municipal Commis-
sioners may, from time to time, make rules consistent
with this Act for the proper enforcement of this Act
within the limits to which it applies. Such rules
shiall be made in the manner in which, under the law

for
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for the time being in force, the Commissioners make
rules or bye-laws for the regulation of other matters
within the limits of the municipality, and shall, when
confirmed by the Local Government and pubhshed in
the oﬂi(nal Gazette, have the force of law :

Provided that the Local Government may at any'
time rescind or modify any such rule.
20. When this Act has been applied to any can-

tonment or any part thereof, the Local Government
may, from time to time, subJect to the control of the

“ Governor General in Council, make such rules.

21. The rules to be made for any local area under
sections nineteen or twenty may, among other matters,
provide for—

(@) the division of such local area into circles for,
the performance of vaccination ;

() the appointment of a place in each vaccination-
circle as a public vaccine-station, and the posting of
some distinguishing mark in a conspicuous place near
such station

(¢) the qualifications to be required of pubhc vac-

‘cinators and Superintendents of vaccination ;

(d) the authority with which their appointment,

suspension and dismissal shall rest ;

(e) the time of attendance of public vaccinators
at the vaccine-stations, and their residence within the
limits of the vaccination-circles ;

(f) the distinguishing malk or badge to be worn

- by them;

(g) the amount of fee chargeable by private vac-
cinators, and their guidance generally in the perform-

~ance of their duties ;

- (B) the facilities to be afforded to people for pro-
cunng the Vaccmatlon of their children at their own

“houses;

(¢) the grant and form of certificates of successful -
vaccination, of unfitness for vaccination or of insus-
ceptibility of vaccination ;

(j) the
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" (7) the nature of the lymph to be used and the
supply’of a sufficient quantity of such lymph ;
(k) the fee to be paid for vaccination with animal-
lympl under section fifteen ;

(1) the fee to be paid to a public vaccinafor for

vaccinating a child bevond the vaccination-cireles -

at the requost of the parent or guardian of the said
~child; :

(m) the preparation and keeping of registers
showing—

the names of children born in such local area on
or after the date of the application of this Act ;

the names of unprotected children born' in such
local area previous to the application of this Act, and
who are, at the time this Act is applied, under the
age of fourteen years if boys, and of eight years if
girls ;
the names of. unpmtected boys and girls respect-
ively under those ages brought within such local area
at any time after the apphc‘xtlon of this Act and who
have resided there for a month ;

the result of each vaccination or its postponement,
and the delivery of certificates, if any; _

(n) the assistance to be given by the Municipal
- Commissioners and municipal servants in the pre-
paration of these 1‘eg1sters, and in other matters;
and

(o) the preparatlon of vaceination- -reports and
returns.

22. Whoever commits any of Lhe undermen-
tioned offences (that is to say) :—

() violates the provisions of section six,

(b) neglects without just excuse to obey an order
‘made under section eighteen,

(¢) breaks any of the rules made under section
nineteen or twenty, or

(d) neglects without just cause to obey an order

Punishment
of offences.

made under section eighteen after having been pre-
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viously convicted of so neglecting to obey a similar

order made in respect of the same child,

shall be punished as follows (that is to say) :-—

in the case of the offence mentioned in clause (a),
with simple imprisonment for a term which may
extend to three months, or with fine which may ex-
tend to two hundred rupees, or with both ; ‘

in the case of the offences mentioned in clauses
(8) and (c), with fine which may extend to fifty
rupees ; and , ;

in the case of the offence mentioned in clause (d),
with simple. imprisonment for a term which may ex-
tend to six months, or with fine which may extend to
one thousand rupees, or with both.

23. The amount of all fees and fines realized, and
the amount of all expenditure incurred, under this
Act in any municipality shall respectively be credited
to and paid from the municipal fund.



